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Message from R.S. AGRAHAYANA 11, 1890 (SAKA)

the following messages received from the
Secretary of Rajya Sabha :

(1) “In accordance with

(i) *

the provi-
sions of rule 111 of the Rules of
Procedurc and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Industrial Disputes (Amendment)
Bill, 196%, which has been passed
by the Rajva Sabha at its sitting
held on the 26/h November, 1968."
‘l am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on  the 2Tth
November, 1968, has pussed the
enclosed motion referring the Con-
tempt of Courts Bill, 1968, 1o a
Joint Commitiee of the Houses
and to request that the concurrence
of the Lok Sabha in the said
motion and the names of the
Members of the Lok Sabha to be
appointed (o the said Joint Com-
mittee may be communicated to
this House

MOTION

*That the Bill to define and
limit the powers of certain courts
in punishing contempts of courts
and to regulate their procedure in
relation there 1o be referred to a
Joint Committee of the of the
Houses consisting of 45 mem-
ters ; 15 members from this House,
namely :

1. Shri M. P. Bhargava.
Shri 5. N. Mishra.
Shri A. P. Jain
Shri M. Srinivasa Reddy.
Shri Muhamimed Ishaque.
Shri Sukhdev Prasad.

Shrimati  Vimal Punjab
Deshmukh.

8. Shrimati Yashoda Reddy.
9. Shri C. L. Verma.

Shri Devl Singh.

11. Shrl N. K. Shejwalkar.

NemRwN

12.  Shri Bhupesh Gupia.
13, Shri D. L. Sen Gupta.
14. Shrl J. S. Tilak.

15. Shrl K. S. Ramaswamy.
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and 30 members from the Lok
Sabha ;

that in order to constitute a
meeting of the Joint Commitiee
the quorum shall be one-third of
the total number of members of
the Joint Committee ;

that in other respecis, the
Rules of Procedure of this House
relating 1o Select Committees shall
apply with such variations and
modification a5 the Chairman may
mike ;

that the Commiittee shall make
a report to this House by the last
day of the next session ;

that this House recommends
o the Lok Sabha that the Lok
Sabha do join in the sald Joint
Committee and communicale to
this House the names of Members
to be appointed by the Lok Sabha
to the Joint Committee’.”

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

As Pagsed by Rajya Sabha

SECRETARY :
of the House
({Amendment) Bill, 1968, as
Rajya Sabha.

Sir, 1 lay on the Table
the Industrial Disputes
passed by Lhe

COMMITTEE ON PUBLIC
UNDERTAKINGS

Twenty-Second Report

SHRI G. S. DHILLON (Taran Taran);
| beg to present the Twenty-second Re-
port of the Commitiee on Public Under-
1akings on action laken by Government
on the recommendations contained in the
Twenty-first Report of the Commitiee on
Public Undertakings (Third Lok Sabha)
on Air Indla.

CRIMINAL AND ELECTION LAWS
AMENDMENT BILL
(i) Report of Joint Commities

SHRI SHRI CHAND GOYAL (Chandt-
garh) 1 1 beg to present the Raport of
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(Shri Shri Chand Goyal)

the Joint Committee on the Bill further
to amend the Indian Penal Code, the Code
of Criminal Procedure, 1898 and the
Representation of the People Act, 1951,
and 1o provide against printing and publi-
cation of certain objectionable matters.

tii; Evidence

SHRI SHRI CHAND GOYAL: |
beg 1o lay on the Table a copy of the
evidence given before the Joim Commillee
on the Hill further to amend the Indian
Penal Code, the Code of Criminal Pro-
cedure 1898, and the Representation of
People Aci, 1951, and to provide ugainst
printing and publication of certain objec-
tionable matters,

12.31 brs.

INDIAN RAILWAYS (SECOND
AMENDMENT) BILL*

THE MINISTER OF RAILWAYS
(SHRI C. M FOONACHA): 1 beg to move
for leave to introduce a Bill Turither to
amend the lodiun Ruilways Act, 1890.
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*published in Gazeite of lodla Extraordinary, Part 11, section 2, dated 2.12.63.



